
) ../267/89 

Coram : Hon'ble Ur. N.Dharmadan 

Hon'bl Mr. M.M.ingh 

20/4/1990 

Judicial Member 

; Administrative Member 

Heard Hr.P.H.Pathak and 4r.J.D.Ajmera, learned 

counsel for the applicant and the respondents. The case 

case is admitted. Issue notice to the respondents to 

reply on merits within 30 days. The apj3licant may also 

file rejoinder if any within 15 days thereafter. Registry 

to post the case according'y. 

(N.Dharmadan) 
Administrative Member 	 Judicial Member 

a.a.b. 



Mr. P.M. 7athak 1arned advocate for 

the a'p1icant prays for two weeks time. 

Granted. The rrtter is adjourned. 
I 	 I, 
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(R.C. Bhatt) 	 (N.Y. Priolkar) 
4ember (J) 	 1-entber 

I 

*juShjk 

I
£rscnt 	 11 rflf: cjJnE1 

coolicant. 

I 	 r. Ak1 Kureshi, irflc( cc'jns1 
for the SE sponcents. 

hr. .ii. Pathak wishes to withdraw 
I 	this. ).A. because his re-cresenta-tjon in tb( 

matter is clendiri r,  with the authoritiss. 
App3_ iCatIEo iS ismi 

Lthdrawn. 

2.C.3hatt) 
liember (3) 

.: : 
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-------------+--------------- - 4- ----------------------------- 

I 	 I. 
24.1.1992 	 1 	Iarned advocate Mr. N.S. •Shevde for 

Mr. P.H.Pathak for the applicant requests for 

two weeks time to .hLch Mr. R.R. Tripathi for 

Mr. B.B. Naik, learned advocate for the respon- 
I 	 I 

dents has no objection. Hence adjourned to 
I 	 I 

I
. kO.2.1992. 

(R.C.BHTT) 
- 	 Member(J) 
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:*Mgera 

10.2.1992. 

	

	 Mr.B.R.Kyada, on behaLf ot Mr.p.H.patha) 
I learned advocate for the applicant, prays for 

time. Time granted. Hence the matter is adjour-
ned to 24th February, 1992. 
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r 	 I 	 ( R.C.Bhatt -_--- 
Member (j) 
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